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REPORT DATED 04.12.2023 OF THE TELANAGANA STATE POLLUTION 

~ CONTROL BOARD (R4) IN OA NO 23 OF 2021. 

It is to submit that, Sri Sama Soma Narsaiah, R/o. Jangaon District & others 

has filed an Original Application No. 23 of 2021 before the Hon'ble NGT, Chennai 

challenging the lack of EC conditions, violation of Mining License by the Stone 

Crusher unit of the 9% Respondent, M/s. Sri K. Thirumal Reddy, Building Stone 

& Road Metal Quarry located at Sy.No.1109, Ippagudem, Station Ghanpur (M), 

Jangaon District. 

The TSPCB has submitted reports on 06.01.2023, 30.01.2023&15.03.2023. The 

Hon'ble NGT vide Order dated 22.11.2023 has posted the matter for final 

hearing. 

The following is submitted: 

1. With regard to the distance between the stone crusher units from the 

human habitations is Narsingapur Thanda (Lat: 17.716019, Long: 79. 

381715) is located at a distance of 1140 meters. However, there is one 

small settlement comprising of 25 houses named as Kasimnagar 

(17.723377, 79.377391) which is at a distance of 401 meters. However, 

as per Memo No. Gen-52/PCB/TF-B0/2001-2062 dated 11.01.2001 of 

APPCB, a habitation will be considered has any cluster of more than 40 

households or the “Janmabhoomi definition” whichever is applicable. As 

per the Guidelines issued by the erstwhile State of Andhra Pradesh on 

“Janmabhoomi”, “the population having more than 200 is considered as 

habitation”. A copy of the same is enclosed as Annexure-I. 

It is to further submit that the Joint committee constituted by the Hon'ble 

NGT in its report dt.31.03.2021 filed before the Hon'ble NGT has’ 

considered the Narsingapur Thanda as habitation in the instance case. 

The Hon'ble NGT, Chennai taken on record the report submitted by the
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Joint committee in the hearing held on 12.04.2021. Copy of the Hon'ble 

NGT order is enclosed as Annexure-IL. - 

However, considering certain households in the vicinity of the projects, 

the Board has stipulated conditions for controlling the pollution. The 

industry has taken the following measures for controlling of Air Pollution: 

Provided cladding with MS sheets to the primary crusher, 

secondary crusher, primary screen and secondary screens to 

control fugitive emissions during crushing & screening activity. 

Provided closed elevated dust bunker for storage dust. 

Provided cladding to the conveyor belts to control fugitive 

emissions. 

Provided fixed water sprinklers at all dust generating sources i.e. 

the industry has provided fixed water sprinklers at primary, 

secondary crusher, & screening sections and conveyor belts to 

control fugitive emissions during crushing & screening activity. 

Water sprinkling along the internal roads, loading & points with 

hosepipe to control fugitive emissions. Laid BT Road from the 

boundary of the crusher to the loading point of the crusher. 

Provided wind breaking wall around the crusher. 

Developed the greenbelt with 5m & above width towards North, 

South and East & quarry followed by hillock towards the West side. 

The total extent of greenbelt developed is about 3 acres within the 

crusher premises and about 8 acres outside the premises towards 

the North side. 

Provided scrubber as a Air Pollution Control Equipment (APCE) to 

the Hot mixing plant to control emissions.
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2. With regard to the operation status of the plants during the earlier 

Inspection of the joint committee on 09.03.2023, the unit was not in 

operation from 02.03.2023 to 29.03.2023, due to maintenance work. 

Subsequently, the unit has started its operations from 30.03.2023. The 

Board officials inspected the unit on 16.11.2023, and observed the unit 

is under operation. : 

The above three units have obtained valid Consents of TSPCB and all the units 

are complying with the consent conditions issued by the Board. 

The Board will regularly monitor these industries for compliance of consent 

conditions issued by the Board and directions issued from time to time. 

Place: Warangal 

Date: 04.12.2023 
2 

ENVIR TAL E NEER 
ENVIRONMENTAL ENGINEER 
Felangana State POLLUTION CONTROL 
BOARD REGIONAL OFYICK, 

WARANGAL
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Annex re—1 
i AP. POLLUTION CONTROL BOARD N 

| 2" Floor, HUDA Complex, Maitrivanam, S.R, Nagar, Hyderabad : 

: \R 
/ Memo No. Gen-52/PCB/TF-BO/2001- 20k DL. 110] 200 FTN RON 

itr] fut © Sub : Stone Crushers in A.P - Action to be taken on defaulting units ~ Reg. 7, (A.B © .. 8. 3 

: ie or ata). = 
3 Ref: D.O. Le.No. 59/Secy/(Coord)/2000-2, dt. 08.01.2001. AR 2] 

: NON TIRUPATH /& 
N N\ 

ig 
Please find enclosed herewith a copy of D.O. letter received from Chief ‘Secretary on #0 

subject mentioned therein. 

The Zonal Officer is directed to take following action in consultation with Regional 

Officers in his Jurisdiction : 

1. Immediate Issue of Show Causc Notice followed by Legal hearing and closure of all 

defaulting Stone Crushing units in Chi jurisdiction that are operating within 500 meters of 

habitation. 

2. Inform the stone el mits regardless of their disiance fiom habitation which have 

executed bank guarantee that they have to install the necessary air pollition control 

equipment with in 15 days failing which bank guarantee will be forfeited in favour of 

Pollution Control Board and legal action will be initiated for closure of the stone crusher, 

Press statemient may be issued in the mews papers for wide publicity on the proposed w.
 

action and action taken against the defaulting units. 

‘4, The following data has 1 Fomist¥ Head Office by 10.02.2001. 

Name of the No. of existing | No. of defaulting | Notices Issued | Describe action 
District Stone Crushers units taken 

(Within 500 | Who havo 7 ’ 
i meters of | deposited on 
et gE habitation) Bank Guarantees | 

Er \ Wat 60+ 

MEMBER SECRETARY 

The Joim Chief Environmental Engineer, 

Zonal Office, 

= 
Cony to the Environmental Engineer, Regiomal Office T= rball for immediate 

; compliance of the above directions in consultation with Zonal Office. 

Copy to Chairman | AP Po ilubion Comtrnl Beard 

Copy to CFE Cell 

Copy to SEE-CFO 

rae 



P. V. Rao, as, 

CHIEF SECRETARY 

HYDERABAD - 500 022 

Off 7 3452620 
3455340 

Fax : 040-3453700 

. Res : 35481556 

D.0.Lr.No 59/Secy (Coord)/2000-2- dt.8.1.2001 

Dear Sri Chatterjee, 

It has come to my notice that the stone crushing units are causing a 
+ lot of dust pollution and violating the PCB Guidelines. I am told that you 

have the security deposits from some of the units. In case of persistent 
‘violation, you may examine the possibility of forfeiting the same and 

installing such equipment as necessary from out of the available security 
deposit for the unit. 
it se 

I also request you to examine re-location of such units that are under 
violation of location norms. 

Sri T. mss 128 
Member Secretary, 

AP Pollu-tion Conti! Board, 
Hyderabad. 

Yours sin rely,



J ANMABIOOML. 

GUIDELINES FOR CONDUCT CP MAY '98 ROUND 

(Ist te 7th May, 1998) fs SE 

- AB A 

jh 1 CF HADRIT AT ICNS: 

7 haf list of Habitatiogs have been standardised based on 

WPRe 1991 /8ensus Charge Tint. Habitations,rthergfdre, would. mean 

FheiraveEnue main village and the hamlet villages ‘falling.within 

yeirevenue village. For example, if there are 3" hamiet villages: 

i Revenues Village in additiod to the revenue main village, as’ 

the 1991 Census charge lisg, then rhere will ‘be.4 habitations. 
=> 

‘CONDUCT OF GRAM SATA: 

The quarterly Gram Sapha(Village Assembly) will be held in 

Ty Habitation during the May Round of Janmabhoomi between 1-7 

1988. ened va) oF 

Wherever. the population of the Habitation Exceeds 2000, 

: ‘Humber of Gram Sabhas to be held will be .counted. ealei lating 

every 2000 additional population as an additional habitation. In 

AEh: of the Habitations, where the populationis morethan 2000, 

ccond or subsequent Gram-Sabhas should be held giving 

Yority to the weaker section localities to ensure.greater 

ticipation of weaker sections in the Gram Sabhas. 

Not morethan 2 Gram Sabhas per day shotid be conducted Dy 

ch Mobile Team. Sappagnches will preside wver the Gram Sabha 

id the Upasarpanch will preside in the absence of the Sarpach. 

E350 CONSTITUTION OF MAWDAL TEAMS: i 
i i ; eT] 2 aE 

<p There shall be two types Of teams at the Mandal evel, 

fe to be called as the Sunervisory Team consisting of the 

Nodal Officers, Mandal Reverdte Officer and Mandal ‘Development 

Officer and the other to be called as Mobile Team heaged by 

feYsy Mangal level functionariss like Mandal agriedltural Officer, 

Mandal Bducaticn Officer, Mandal CMEY Officer, Dy.Tahsildars 

i MRO Office, etc., The Number of Mdbile Teams ina 

will depend on the number of habitations shaving morethan- 
ted in all 

ne 
i 

#iinzy ing more than 200 pepulation as cach Mobile F€am will be 

iresponsible for conducting Gram Sabhas. in 2 ‘such: Habtations 
Jp o re A 4 < ve 

Aloe day, i.e2., one in the forenoon and one in the afternoon. 

i . i 

TASKS FOR GRAM SARIA: 

The following activities will be taken up in the Gram Salhi. 
Tile J 

a) Reading out Chief Minister ‘s message aud discussions © 

the message for arnnrokimately half an-‘hour; : 

b) Distrimution of pamphlets highlighting the achievemenvc 

made during the last f4ve rounds under Janmabhcomi 

in the rabitation inclhding the list of works groundad, 

NFCH/IFN/Felt Weeds received, disposed: off etf: 
c) Repcrt on the functioning of Government. institutions 

at the Village level and the present ‘condition of the 

basic services like a SEER Dos services, 

nensions ar ther benefits distributgd.etc. e i 

pensions sna otibr Fenefies SHERUS Rn vere 
Schools, Health Sub-centres, anganwadi€s, le [] 
Hospitals, Dispensaris®. Fair Price. Sheps, xyrl.Godowns, 

primary aarl.Co-opzrativas etc; : 

elzctricit 

No



d) Display of the Ligh familiss 2s per 
the multipurpose ¢-hold survey and i card holders relating to the Hzbitation 

.e) FEEpanal ion of © of Projects under Re mee 
and wOrKke programm.s of Government departments/Local ing ) iE of agszts and assistance. - 9g) Receiving grievance petetions from the people. 

5.0 ORG ANIS ING H ABITHTION. LEVEL COMMITTEE: 

. 5.1.0 Habitation Level ie (HLC) will bs organised in i gvery Habita tion having morsthan 200 ponulaticn and Habitations La nav ing less than 200 Popui~tion will be tagged ang to the adjoin ni TSE UT ens. The minut ok of the Manitaticen Level Commit bat aE ained by ¢ vlabitation Le vel Se el The- i mm Ievel Commitstos will have the following composition, 
i) ‘85 Pomen h of Gram Panchayath : Chairman * 1i)Upa Sarpanch of the Gr qm Panchayath’ : ¥ica~chatiman 1ii)Mandal Parishad Territorial Constituency : IEmber Member (MTC) 

| iv)Group Leader of DWCRA : Member 1 v) Group Leader of C'BY Jroup ¢ : Member 
! vilPresident of Watsrshsa SEES EY) : Member 

1i)b res isans of Vanasamrakshanz Samithi{VSS) : Manber iat ie Teader of Szlf-Help cienis of Wage: ol 2 a Eyl under EAS,AJRY ~o oz Mamber =e Jl) x)President of VIDA in Tribal Subeplan ireas: Member 2d | xi) Mewbir of the Gram’ Panchayath for the i concerned Habitation 2 Member y x ii)Representat ive of NGO Working in the Ta Habitatheon (if any) : Member x1ii)Habitation Level Convenor : Convenor 
EE 5.27‘ : One of the Group leaders of the 6 SelfwH lp Groups {DWER A/CRMEY /VEC,/WU 3 WANVSS) at the Mabitation Level will be acting 2s the Chairman of the Habitation Level Committee whe reve: sarpagnch or Upa-s arpanch or War Member Of the Gram Panchayath” vs incharge of the Habitation in the Succeéding order docs. dot come forward to bi the Chairman of the Committae, ; x * 

6.0 WARD LAVEL COM ITTEL 

5.1 Level Committee (WLC) will be crganiscd in. SViETY Municipalitics/Corporatias with the follos Ce 

1) “Ward Cduncilor Chairman ii) President of the ng ighbourhood committee: Vice~chairman 

a
 

XXK) {of the Sinme Slums located within the 

131i) President of the Colony Resident 
Associations 

: Member iv) Representative of notwqovernmantal = organisztion working in tne Ward : Member i : v) Representative of govesnment departments, ' ITustitutions located within the Ward : Membur vi) ward Officer incharge of ths ward : MemberwConvenor. 
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mim mm me hore 
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L7.0 ATPCINTMI HT or HcHaL OFF PICERS: 
£: 

la Tha list Holo Officers shall be Finalisad by the 

‘District Collgcto 
«qq  exawptions +o those directly 

entation OF, works cogponent of 
© Frequent 

ang MABARD I financed 
proje Cet 

“ 
responsibls for the - 

lly 3ided Pxo ocjects an 

of wWodal Office~s shall be MESES ES: 

BL COMMIT TEE 
; 

TICH/WHRD' TEVE 
CONVENORS: ee 

re appointed, by the 

g.1" fiabitation Level Cconvenors. shall 

‘pistrict Collectors Lor y Hakitation Ievel. chdmnittee) for 

"of the Habitarions having morethan 200 P< copulation. ‘The Habil- 

revel 
Comvinors shall pe appointed from amcng 

i : goveroren: functionaries like. igi oes 

1dministrative 
‘Officer, villag 

11la rn 

B Off lgsx: oF Gram ee 

me ion Of figs 
kv 

orkar, CoE 
af PACS and Teach=rs. Such 

2 smotild aot be chang £ recruently i 

[ola] “Level conv . 

Ward Lesel Convenors she be appointed in the Urban 

qreas lov ti District Collec ar in the ~ consubtation with the 

monicipal commissioners 
Sey among “he munidcins ,alfurct

ianaries 

SE functions aries working. within the municipal 

1 WCORKE: 

weeks will cnANCE 

CER such. 

be emecutcd through 

9. Wl Trrigati main 

Wat 3 soociations without 1° aking with Janpmabpboomi. 

fu 5 2 le Contribdtion. 
The WUA can utilize 

© 10¢ 
; with them. HOWEVEI, +he - peloe inna: 

; of 
awed namely. tie. participation

 of the 

the’ irr igation Works. Detailed 
ordingly- 

ches irrigation
 AspecEinek acc 

EYRCUT TCH 

ar noe pt 
and 

{isociations) "wana En 

5 would. be the main fecus 

comi. ; 

ar] wnich fre Srogress sing and 

,2id shall be brought to a 

and payments made fox 

be continued yok 

all commmanity 
sod Ql i closed 

0 ing building woxks which can 

end of €he June '98 and comple 2d. Therefore, 

ceaining to the financlal ye 

anRer, el nade for the woRkEERdone and 

j incerps 

. wy =] 

rated eRe: 

Nmdal Officer and the Mandal 

commun ity WoOTKS being executed 

o1.amribal Sub.nlan areas shall be treated as g= 

only and Eh rate of people 

ag laid down unde n J Tanmabhoomd guidelines. 

Cw oplicainla 

contd. 4 

pr 1997-8 $6 will be clesad’ 

Mandal Janmabhocmi 

3 in nan. tribal nockets 

neral 

st. contribution 
Shall be 

ar Tanmabhoomi
, 

where there 1s 

<shana 

the
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10E Proposals for new works co an ‘be received during May! 98 - Round only in those Habi&o:ions where 2 works already taken up’ - have been comnls ted or value oF works done excecds 50% YF the gstimated cost ef 21 villus of new works roposals shall not exceed Ri, 5.00 La ltarion., The. works taken up in Halas ions through WU3/wa, #hd vis 3S/shall not be counted for th purpose, Habitations having morethan 2004 Tena shall Be teeated as additional Habi: +0ns. at the rate of every additio: 2000 population, 

y 

ws SE ACTIVITISS FOR Ms¥, 1998 ROUD: -7 

SH - Sramadinan and Sani:zaition campaign will ha 7 shpAn Free Health Camps s%all B35 Held on any at the Habitationd Level for ic dentif Lenten of yi; from TB and eye problem, Res irpal Cards will be treatment subsequently At the PHC/Talun /Bistrict 2t the cost of the Government as ver the programmes to be f communicated during the Health Camp by the #HC Doctor, 

Private Doctors, Students of the Medical Colkegus and involved for the purpose of identification and conduct arth. ‘eamps at the Habitation Level Wherever rsvuired 
£. 

Go 
ised at the Gran_J 
S Shall be made | 
a ms piEnditure: upt 

shall bes organ 
ent of medicines 

sEcordingly by pe 24 Dist.Ccllector: limiting th Re. 200/~ per Cram panchavath, 

11.4 Tho tore area 2ctiviti Janmabhoomi like Px imary 
Education, “Primary Il+alth aad fo Welfare, EnovironmEnto— i 
Conzsrvation shall 78 centinu:d on all The 7 days bv the Fabita; 

+ bt j HR Ne 3 “Iékel Committ: » involving ev, ry citizen in I tha Habitaticn with 
ICtive PErEticipakion’ of "the self-help groups. 

Tiss i The rlabitation/Yard I od _Committee~shal 1 conduct | ne 
highlighting The UF urges 2nd 

tO " 53 YChild Labour and motivate the people co work together towar rd 
the elimination of “Child Marriage” and “Child Labour®: 

X) 12:50 ORG WTS TION ax SELE-HELP GROUPS ; 

io i Seal ‘Ths ag aR Groups shall Leyorganisse in 

£f Womsn and Childrea in ©R&RD Dept. , 
ire SEDWCR A) 

Br Youth Youth 

Forest Dept., ) 

XEAX Irrigation Den 

PRERD: emt; 

Education Dept., 



OR HABIT YTICN ND TARGETS: 

Snare may. be ind icatad Habitat io wise for 
duly tard into consideration the funds aviai- 

1 ot 5 including the funds available 
with the District Level & 

: Chisf Exadutive Cfficers of 
~zlexsed to Local Bodies ‘under 
ated as indicative only and 

ztail their funds for gxecution 
. guidelines wherever Local Bodies 
hcl 0 Ievel outlays shall be 

Hodal. Cificers. in advance, 

befbre 27th April'98. The 
os cenaioduiy xg the Dist. 

3 

RG SRTLATT MC AR PROGR® 

Training Programaas shall be organisged for the WodalOfficers 

i District LEVEL on the prenaratcory acticn tcbe takenf 

Janmabnoomi. The key Mandal Level 
a Development Of ficaY, Mandal Revenue 

ficer, Mandal saihal Husbandry - 

ars ging to lead the Mapile Teams, 

Ha.0rs The Sun=xrvisory 

Srgamice training programme 
n level Convensrs. 

.Cfficerx, who 

SCT AL MEETINGS PCR (TLD TCAD BODIES: THES 
[RPE] 

Local Poy (Rural/Urbgn) may Le 

Needs and’ Individual 

2a y the Departments concern ned 

=: land, before May 198 Round of Janma- 

OFFICE QF THE 

DISTRICT COLLECTOR {PLG. WING) , 
CHITTOCR. 

Dt:21 04. 98 La 

the Spzcial Ofifiders, ’ 

Modal Officers, Mandal 

2ars in the District with 

the Teea. Bod ang fea lin 
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Item No.03: Ell X0.Us: 0 Acrexu yo IL 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Original Application No. 23 of 2021 (SZ) 

(Through Video Conference) 

IN THE MATTER OF: 

Sama Soma Narasaiah & Others. 

Applicant (s) 

Verses 

Union of India and Others. Respondent(s) 

A ps, 

Date of hearing: 12.04.2021. ed 

For Applicant(s): Sri. N.R. Arjun Kumar represented 

Sri. Sravan Kumar 

For Respondent(s): Smt. M. Sumathi for R1 

Smt. H. Yasmeen Ali through 

Smt. D. Renuka for R2, R3, R5 to R8 

Ms. J. Dayana represented 

Sri. T. Sai Krishnan for R4



@ 
Sri. Ramesh Ganapathy represented 

Sri Venkat Reddy Donti Reddy for R9 

ORDER 

1. As per order dated 03.02.2021, this Tribunal had admitted the 

matter and also appointed a joint committee to go into the question 

and submit a report and posted the case to 10.03.2021 for that 

On 10.03.2021, the matter was, adjourned to today by 

who represented the applicant. Smt. M. Sumathi- 

spondent, Smt. H."Yasmeen, Ali through Sm D. Renuka 

counsel for 4 .respond nt and Mr. Ramesh 

nti Reddy counsel for presented Sri. Venkat Redd 

9 respondent. 

3. The joint committee had filed a report which was signed on 

31.03.2021, forwarded on 07.04.2021, e-filed on 09.04.2021 and 

received on 12.04.2021 which reads as follows:-



o (2 
% REPORT OF THE JOINT COMMITTEE CONSTITUTED BY HON’BLE NGT, SOUTH 

ZONE, CHENNAI IN OA No. 23 OF 2021 FILED BY SRI SAMA SOMA NARASAIAH 

AND OTHERS VS UNION OF INDIA & OTHERS. 

It is to submit that Sri Sama Soma Narasaiah and others have filed an 

Application before the Hon'ble National Green Tribunal, Southern Zone, Chennai 

(Application No. 23 of 2021) against M/s. K. Thirumal Reddy, Building Stone & 

Road Metal Quarry - 4.0 Ha. located at Sy.No. 1109, Ippagudem (V), Station 

Ghanpur (M), Jangaon District (9% Respondent) and the main prayer of the 

applicant is as follows: 

(1) Appoint an independent experts committee to ascertain the ground 

situation at Ippagudem Stone mining Quarry, stone crusher and Tar/RCC 

Mix Plant run by Respondent No.9 for taking appropriate action. 

(2) Direct the Respondent No. 1 to 4 to take action according to law on the 

Respondent No. 9 for violating the Mining lease and mandatory 

precautions fixed by way of siting guidelines by CPCB/TSPCB. 

(3) Direct the Respondents 5, 6 & 8 to assess the damage caused to health of 

population, houses, agriculture, bore wells and Ippagudem, 

Rangarayigudem, Komatigudem, Kotulabad, Narasingapuram Tanda 

Villages of Janagaon District of Telangana State due to the polluting 

activities of Respondent No. 9. 

(4) Direct the State of Telangana and Telangana PCB to implement the order 

dated 5,7.2016 in O.A. No. 3 of 2016 (52) Suo-Motu and submit the 

report. 

The Hon'ble NGT, Chennai has heard the matter and passed orders dated 

03.02.2021 constituting a Joint Committee comprising of 

pik The Djstrict Collector, Jangaon District of Telangana State, or a Senior 

Officer not below the rank of Assistant Collector or Sub-Divisional 

Magistrate to be deputed by the District Coflector 

2. A Senor Officer from Telangana State Pollution Control Board (TSPCB) 

as designated by its Chairman, > 

3. A Senior Officer from the Directorate of Mining and Geology of 

concerned area and 

Pagel of1d



@ 
@ 

4. A Senior Officer from State Environmental Impact Assessment Authority 

(SEIAA) of Telangana State 

The Hon'ble NGT directed the Joint Committee to inspect and verify the 

following: 

1. The committee is directed fo ascertain as to whether there is any 

violation of Siting criteria, compliance of the conditions imposed in the 

environmental clearance as well as consent granted by the respective 

authorities, whether the pollution control mechanism provided are 

sufficient to curb the possible noise as well*&ir pollution, whether on 

account of the operation of the 9 respondent unft there is any 

damage caused to nearby water bodies as alleged by the applicant and 

also environmental degradation and if so, what are all the remedial 

measures to be taken to restore the same apart from imposing 

environmental compensation for the damage caused to the 

environment on account of the alleged illegal activities of the & 

respondent. ) 

II. The committee is also directed to ascertain as to whether the ed 

respondent had exceeded the mining area or the quantity permitted 

and if so, what Is the excess quantity mined on account of the alleged 

illegal mining and if so, what is the quantum of compensation that has 

to be collected towards royalty and penalty as per the concerned rules 

and also the cost required for restoring the damage caused on account 

of such flfegal mining. 

III. The committee is also directed to ascertain as to whether there was 

any health impact on account of the operation of the 9 respondent 

unft, within a reasonable distance within which the possibility of the 

pollution may have impact. 

IV. The committee is also directed to consider the question of directions 

Issued by this Tribunal in O.A. No. 03 of 2016 (Suo-Motu based on the 

news item published in "Eenadu” Telugu Newspaper, dated 29.12.2015 

Page 2 of 14
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Vs, The Chief Secretary, Government of Telangana and others dated 

05.07.2016). 

V. The committee is directed to submit the report to this Tribunal on or 

before 10.03.2021, by e-filing in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF along with necessary 

hard copies fo be produced as per rules. 

In this regard, as per the Hon'ble NGT orders dt.03.02.2021, the Joint 

Committee with the following officials is constituted: 

a. Sri Abdul Hameed, Additional Collector (Local Bodies), Jangaon District 

b. Sri P. Madhusudhan Reddy, Deputy Director, Mines & Gealogy, 

‘Warangal. 

c. Sri G. Gangadhar, Secretary, SEAC and representative SEIAA, 

Hyderabad. 

d. Sri M. Venkat Narsy, EE, TSPCB, RO-Warangal. 

The Joint Committee has conducted inspection of the Building 

Stone & Road Metal Quarry, Stone Crushing Unit & Hot Mix Plant on 

05.03.2021 & 18.03.2021 and verified the contents of application filed 

in the Hon'ble NGT. The Joint Committee also enquired with the local 

people, Inspection details & observations are as follows: 

The petitioners in CA Na. 23 of 2021 have submitted representations to the joint 

committee and the content of the representations are mentioned below: 

A. Sri Sama Soma Narsaiah (1% petitioner): 

a. The stone crusher is operating even after expiry of the permissions. 

b. He questioned about capacities for which permissions issued by the 

Government and quantity of explosives being consumed. 

¢. Whether any inspection has been done during the blasting 

d. How the permission was issued to the crusher as there are 

residential houses existing at a distance of 400 mts. 

e. The agricultural crops and the public health have been affected due 

to the operation of stone crushing unit. 

Page 3of 14
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B. Sri Maraboina Komuraiah (2" petitioner): 

a. He stated that they are having acres 3.10 guntas in Sy.No. 1109, 

which was given on lease basis to the management of the crushing 

unit later the same land is not handing over to them and also they 

have been threatened. 

b. He also stated that bore wells are collapsed, houses are damaged, 

birds & animals are entered in the villages. 

C. Sri Pallapu Ravi (3™ Petitioner): 

He stated that they are having acres 5.16 guntas in Sy.No. 1109/3, which 

was given on lease basis to the management of the crushing unit later the 

same land is not handing over to them and also they have been 

threatened. J 

Copies of the same are herewith enclosed as ANNEXURE ~ I). 

M/s. K. Thirumal Reddy, Building Stone & Road Metal Quarry - 4.0 Ha, 

located at Sy.No. 1109, Ippagudem (V), Station Ghanpur (M), Jangaon District 

and M/s. Shriya Constructions (Stone Crusher & Hot Mix Plant, extent — Acres 

6.20 Guntas) is located at Sy.No. 1106 & 1107, Ippagudem (V), Station Ghanpur 

(M), Jangaon District. The Stone Crusher & Hot Mix Plant is located adjacent to 

the stone metal quarry. The stone quarry & crusher is surrounded by 

North — Approach road followed by tree plantation & Agricultural lands 

Edt — Approach Road followed by Agricultural Lands 

South — Village Road followed by Agricultural Lands 

West — Hillock. 

The details of permissions granted by the Govt. of Telangana (Mines & 

Geology Department) and TSPCB are as follows: 

> M/s. K. Thirumal Reddy (4.0 Ha. Building Stone & Road Metal 

uar’ H 

1. The Government of Telangana (Mines & Geology Department) accorded 

mine lease grant vide order di: 09.09.2010 for a period up to 08.09.2020. 

A copy of the same is enclosed as ANNEXURE-II. 
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® (D 
The DEIAA, Jangaon District issued Environmental Clearance (EC) vide 

Order No. 11/DEIAA-DEAC-IN/2016-1 dated 31.10.2017 with a validity 

period of 05 years or expiry date of quarry lease period, whichever is 

earlier. A copy of the same is enclosed as ANNEXURE-IIL. 

As the mine lease period expired by 08.09.2020 then EC validity also 

lapsed. 

The mine management has applied for extension of EC period on 

12,09.2020 and the application was reviewed in the SEAC committee 

meeting held on 18.02.2021 and was recommended for issue of extensicn 

of EC. Subsequently, the issue was placed in-the SEIAA meeting held on 

06.03.2021 & 20.03.2021 and the SEIAA committee noted that the earlier 

EC dated 30.10.2017 is valid for 5 years l.e., up to 30.10.2022. Hence it Is 

decided to return the application. In this regard the SEIAA issued the order 

dated 22.03.2021 stating the decision of the committee. A copy of the 

same is enclosed as ANNEXURE-1V. 

Further it is submitted that as per the Government instructions, the IT 

section of the Department of Mines & Geology, Telangana State has 

allowed issuance of dispatch permits to the existing lease holders who are 

due for renewal and filed renewal applications within the stipulated time. 

Extracts of the Mines & Geology Department portal on quarry leases period 

is herewith enclosed as ANNEXURE — V. 

As per EC, the permitted quantity is 5,76,943 m® in 05 years or 1,15,388.6 

m3/annum. As per the ETS survey report dated 24.03.2021, cumulative 

extracted quantity arrived at 308870 cubic metres. Detailed ETS survey 

report is herewith enclosed as ANNEXURE-VI. 

The TSPCRB Issued Consent for Establishment (CFE) to the quarry vide 

Order No. 583-WGL/TSPCB/Z0-HYD/CFE/2018-2653, dated 07.02.2018 for 

mining of building stone & road metal - 1,15,388.6 m*/annum. A copy of 

the same is enclosed as ANNEXURE—VII. 

The TSPCB issued Consent for Operation(CFO) to the quarry vide Order 

No. 583-WGL/TSPCB/ZOH/CFO/2018-2688, dt: 14.02.2018 valid up -to 

31.12.2022 for mining of building stone & road metal - 1,15,388.6 

m?/annum. A copy of the same is enclosed as ANNEXURE—VIIT 
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® 
>» M/s. Shriya Constructions (Stone Crusher & Hot Mix Plant): 

The Stone Crusher & Hot Mix Plant, extent — Acres 6.20 Guntas is located 

at Sy.No. 1106 & 1107, Ippagudem (V), Station Ghanpur (M), Jangaon 

District. The Stone Crusher & Hot Mix Plant is located adjacent to the 

stone metal quarry, : 

The TSPCB issued Consent for Establishment (CFE) for Stone Crusher & 

Hot Mix Plant vide Order No. 508-WGL/TSPCB/ZO-HYD/CFE/TS- 

iPASS/2017-48, dated 28.04.2017 for production of (1) Stone Chips — 500 

TPD & (2) Hot Mix Asphalt — 500 TPD. A copy of the same is enclosed as 

ANNEXURE-IX. ’ 

The TSPCB issued Consent for Operation(CFQO) to the Stone Crusher & Hot 

Mix Plant vide Order No. 508-WGL/TSPCB/ZOH/CFE/TS-IPASS/2017-226 

dated 03.11.2017 valid up. to 31.10.2022 for production of (1) Stone Chips 

— 500 TPD & (2) Hot Mix Asphalt — 500 TPD. A copy of the same is 

enclosed as ANNEXURE—X. 

The Joint committee observation in view of Allegations made by the 

petitioner and directions of the Hon’ble NGT are as follows: 

I. Status of Siting guidelines: 

S. Siting Criteria / guideline issued Actual distances 

No| Guidelines | by the competent authority 

for 

1. | Building The Member Secretary, SEIAA, | As per the Joint Committee 

Stone & | Telangana issued clarification | observation the actual distances 

Road Metal | on siting guidelines for mining | are as follows: 

Quarry projects vide dt: 15.12.2017 as 

follows: Nearest habitation 

Lat: The distance criteria of. the | (i.e. Narsingapur thanda Lat: 

17.722693 | proposed mining project shall | 17.716019, Long: 79. 381715) is 

Long: be as follows: 1341 meters. However there is one 

79.370713 | Habitation — 500 meters small settlement comprising of 25 

Reserve Forest — 50 meters houses named as Kasimnagar 

Water body — 45 meters (17.723377, 79.377391) which is at 
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A copy of the same Is enclosed 

as ANNEXURE - XI. 

Further, the SEIAA 

amendment fro] 

issued 

siting 

guidelines order dt: 

11.06.2020 stating that the 

minimum distance (Aerial 

distance) from the boundary of 

mine lease area should be as 

vide 

follows: 

Nearest habitation 200 

meters 

Nearest water body : 50 

meters 

Reserve forest : 50 meters 

A Copy of the order di: 

11.06.2020 is enclosed as 

ANNEXURE — XIII. 

a distance of 570 meters. 

However, as per Memo No. Gen- 

52/PCB/TF-B0O/2001-2062, dated 

11.01.2001 of APPCB, A habitation 

will be considered Has any cluster 

of more than 40 households or the 

“Jhanmabhoomi definition’ 

whichever is applicable. 

In view of the above, Narsingapur 

Thanda is considered as habitation 

in the instance case.A copy of the 

same is enclosed as ANNEXURE- 

XII. 

Nearest water body (Kasimnagar 

kunta @ Lat: 17.724226, Long: 79. 

377554) is 

700 meters 

Reserve forest : Nil 

The stone metal 

with 

quarry is 

complying siting 

guidelines. 

2. | Stone The Member Secretary, APPCB | The actual distances are as follows: 

Crusher (presently TSPCB) issued 

modified siting guidelines “of Nearest habitation 

Lat: stone crushers vide Memo dt. Narsingapur ~~ thanda Lat: 

17.723075 | 07.04.2007, stating that the | 17716019, Long: 75. 381715) is 

Long: minimum distance shall be 1140 meters. However there is one 

79.372848 | maintained is as follows: small settlement comprising of 25 

: houses named as Kasimnagar 

Human habitation 800 (17.723377, 79.377391) which is at 

meters a distance of 401 meters. 

National Highway : 500 However, as per Memo No. Sid 
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metrers 

State Highway / Major district 

Road / any other road:100 

meters 

52/PCB/TF-BO/2001-2062 dated 

11.01.2001 of APPCB, A habitation 

will be considered Has any cluster 

of more than 40 households or the 

‘Jhanmabhoomi definition’ 

whichever is applicable. 

In view of the above, Narsingapur 

Thanda is considered as habitation 

Min. land required: Around 3 |in the instance case. 

5.5 required 

depending upon surroundings. 

to acres 

( Lat 17.720812, Long: 

The crusher preferably be 

located near the quarries. 174 meters. 

(Copy of Mema dt: 07.04.2007 

is enclosed as Annexure - 

XIV). 

to the quarry. 

The nearest road is the Village road 

79. 

372466) which is at a distance of 

The allotted Area is 6.5 acres 

The crusher is located adjacent 

The Stone Crusher is 

complying with siting 

guidelines. 

II. Compliance status with conditions stipulated in Environmental 

Clearance and CFO order of Building stone & road metal quarry : 

a. The stone metal quarry has not adopted the wet drilling system and not 

provided permanent water sprinkling amangements on hauls roads, 

loading & unioading and at transfer points for dust suppression, but 

wetting of common approach road and haul roads is being carried out 

with hose pipe. 

b. The employees are not provided with personal protective equipment. 

c. The quarry has not developed the green belt around the lease area as 

the surrounding area is rocky terrain. But the quarry management has 
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developed greenbelt in a dedicated area of 5 acres adjacent to the 

crushing unit. 

d. The quarry has not taken any measures for the monitoring of Ground 

water level and suitable measures for augmentation of groundwater. 

III. Compliance status with conditions stipulated in CFO order of 

Stone Crusher: 

a. It was observed during the inspection on 05.03.2021, there is no dust 

bunker for collection of dust. However the old dust bunker was 

damaged and kept outside. Further during the next joint committee 

inspection on 18.03.2021 it Is observed that the industry has installed 

elevated closed dust bunker and put it into use. 

b. The crusher has established a ready mix concrete (RMC) plant without 

obtaining CFE of the Board but the same is not yet commissioned. 

c. The crusher has not provided wind breaking walls around the crusher, 

however, the management has developed the greenbelt with 5m width 

towards North, South & East and towards West side, it is covered by 

hillock. 

d. The crusher has not covered the conveyar belts with GI sheets but 

covered with fibre cloth. t 

IV. Status of Air Pollution Control Measures: It is brought to the notice 

of the committee by the villagers that considerable noise is emitted during 

the usage of explosives in the quarry. However the joint committee 

observed certain measures in building stone & road metal quarry and 

also in stone crusher are as follows: 

A. Building stone Road metal Quarry: 

a. Wetting of common approach road and haul roads is being carried out with 

hose pipe instead of providing permanent water sprinkling arrangements. 

b. The quarry management has developed greenbelt in a dedicated area of 5 

acres instead of developing green belt around the lease area. 
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B. Stone Crusher: 

VI. 

a 

a. The industry has provided water sprinklers at all dust generating 

sources. 

b. The crusher has provided cladding to the primary crusher, secondary 

crusher, primary screen and secondary screen. 

c. The crusher has covered all the conveyor belts with fabric cloth instead 

of with GI sheets. 

During the Inspection on 18.03.2021, it was observed that the industry 

has installed new elevated closed dust bunker for collection of dust as 

the old dust bunker was damaged. 

e. The industry has laid BT road from the boundary of the crusher to the 

loading point of the crusher. 

. The crusher has developed the greenbelt with 5m & above width 

towards North, South and East. The quarry followed by hillock towards 

the West side. 

g. The total extent of greenbelt developed is about 3 acres within the 

crusher premises and about 8 acres outside the premises towards the 

North side. 

Any damage caused to nearby water bodies and environmental 

degradation: 

During the inspection, the following were observed: 

> Nearest water body is Kasimnagar kunta existing at a distance of 700 m 

from the mine lease area and observed that the kunta is dried up. 

> Dust depositions were observed on the plants existing within the 

boundary of the units. However no dust depositions are observed 

beyond the boundary. 

Exceeding the mining area or quantity permitted, if so 

compensation to be collected towards royalty on account of 

illegal mining: 

a. The lessee opened two quarry pits and conducting quarry operations. 

The extent of two quarry pits operated by lessee is measured and 
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‘worked out to 1.575 Ha (Pit-1 = 1.049 Ha and Pit-2 = 0.5261 Ha). The 

area of the two quarry pits is much less than the 4.00 Ha quarry lease 

dred. 

b. As per EC, the permitted quantity is 5,76,943 m® in 05 years or 

1,15,388.6 m*/annum. As per the ETS survey report dated 24.03.2021, 

cumulative extracted quantity arrived at 308870 cubic metres. 

VII, Any health impact due to operation of Building Stone & Road 

Metal Quarry, Stone Crusher & Hot Mix Plant. 

As per the report furnished by the DM&HO, Jangaon, there Is no impact on 

the health of surrounding villagers. A copy of the same Is enclosed as 

ANNEXURE-XV 

The Panchayath Secretary, Narsingapuram Thanda vide letter dt: 

05.03.2021 stated that the villagers are not facing any difficulties in terms 

of health Issues, agricultural productivity or structural damages to the 

hauses from the Quarry/Crusher located in the Rangarayagudem village 

except for the dust nuisance caused by the quarry/crusher vehicles moving 

through their village. The Panchayath Secretary further requested to 

implement water sprinkling measures on the road to reduce the fugitive 

emissions, A copy of the same is enclosed as ANNEXURE-XVI. 

The District Agriculture Officer, Jangaon reported that due to dust particle 

deposition on leaves it may hinder photosynthesis and that It may reduce 

the yield approximately by 5%. Further it was also reported that there is 

no crop damage noticed during the field visit of Agricultural Scientist, 

exact variation in yields will be arrived after harvesting of crops. Extent of 

yield reduction may vary with the stage of the crop, at which deposition 

of dust occurs. A copy of the same is enclosed as ANNEXURE- XVII 

VIII, Compliance Status with directions issued by Hon'ble NGT vide 

order di: 05.07.2016 in OA No. 3 of 2016 
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> Building Stone & Road Metal Quarry, Stone Crusher & Hot Mix Plant are 

having valid Consent for Operation (CFO). 

C 

> Developed greenbelt with 5m width towards North, South and East of 

Stone Crusher unit, The quarry followed by hillock is located on the West 

side. The total extent of greenbelt developed is about 3 acres within the 

crusher premises and about 8 acres outside the premises towards the 

North side. 

IX. Action Taken by the competent authorities: 

a. Ambient Air Quality(AAQ) monitoring was conducted by the Zonal 

Labaratory, TSPCB, Warangal on 05.03.2021 and the SPM value was 

found to be 1855 pg/Nm? [10m away from screen house] against the 

standard of 600 pg/Nm®. The industry submitted a letter dated 

18.03.2021 stating that they have installed elevated closed dust bunker 

and requested to re-conduct AAQ monitoring. The AAQ monitoring 

again conducted at two locations within the crusher premises on 

22.03.2021 and the SPM values was found. to be 512 ug/Nm® [@ 10 

mts from Jaw Crusher] against the standard of 600 pg/Nm? and 82 

ug/Nm® [@ boundary of the industry on South side — down wind 

direction] against the standard of 100 pg/Nm®. Copy of analysis reports 

are herewith enclosed as ANNEXURE - XVIII & XIX. 

b. The TSPCB, Regional Office, Warangal has issued notices to the 

industry on 19.02.2021, 25.02.2021 & 18.03.2021 for establishing the 

RMC plant without obtaining CFO of the Board, for non-compliance of 

conditions stipulated by the Board and for exceeding the emission 

standards prescribed by the Board respectively. Copies of the notices 

are enclosed as ANNEXURE-XX. 

X. Summary: 

S.No | Directions of Hon'ble NGT Compliance/ Observation 

1. | Status of Siting guidelines The quarry and stone crushing 

: unit are complying. 
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2. | Compliance status with | Non-compliance with certain 

conditions stipulated in | conditions observed and 

Environmental Clearance and | issued a show cause notice. 

CFO order of Bullding stone & 

road metai quarry 

3. Cae statis with Non-compliance with certain 

conditions stipulated in GFO | conditions observed and 
order of Stone Crusher. issued a show cause notice. 

The industry installed elevated 

closed dust bunker. 

4, | Status of Air Pollution Control | Quar 

Measures Certain shortfalls were 

observed. 

Stone crusher: 

Required air pollution control 

q measures provided/taken. 

5. | Any damage caused to nearby | No damage was observed on 

water bodies and environmental | the nearest water body. 

degradation. 

6. Exceeding the mining are Co) RE NA fhe permitted 

quantity  permittecneoB [fincdsmiliiplatiymisndi?6,943 m® in 05 

compensation to be collened | Ae or.  1,15,388 

towards royalty on account of m*/annum. As per the ETS 

illegal mining. survey report dated 

24.03.2021, cumulative 

extracted quantity arrived at 

308870 cubic metres in 10 

years. 

7. |Any health impact due to|It is reported by DM&HO 

operation of Building Stone &|Jangaon that there is no 

Road Metal Quarry, Stone | health impact. 

Crusher & Hot Mix Plant. 

8. | Compliance Status with | Both quarry and crusher are 

directions issued by Hon'ble NGT | complying with the directions 

vide order dt: 05.07.2016 in OA |of Honble NGT dated 

No. 3 of 2015 05.07.2016. 
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9. Action taken by the | Notices issued for the observed non- 

competent authorities 

compliances. 

It is to submit that earlier in the year 2017, Sri. S. K. Subhan & Others filed a 

WP No. 40816 of 2017 in Hon'ble High Court of Telangana and Andhra 

Pradesh against the Building Stone & Road Metal Quarry and stone crushing 

plant situated at khasim Nagar, Grampanchayat, Ippaguden, Mandel Station 

Ghanpur, Jamaga n district. The matter is still pendin the Hon'ble High 

Vi 
fom 

; fil i Tei : : 

“e-filed their response. But office says that.no such response 

iy 

6. The counsel for the i respondent is directed to verify the same and if 

there is any defect in the e-filing process, then they are directed to 

rectify the same before the next hearing date. 

7. The Registry is directed to communicate this order to the members of 

the committee as well as the official respondents immediately through 

e-mail, so as to enable them to comply with the direction. 
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8. For objections if any, and also for completion of pleadings, post on 

18.05.2021. 3 

ILE ST BE RE J.M. 

(Justice K. Ramakrishnan) 

Aes EM 
r. K. Satyagopal) 
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Item No.16:- — 
TA ELE &®) Aiea - 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

(Through Video Conference) 

Original Application No. 23 of 2021 (SZ) 

IN THE MATTER OF 

Sama Soma Narsaiah & Ors. 

...Applicant(s) 

Versus 

Union of India & Ors. 

...Respondent(s) 

Date of hearing: 22.11.2023. 

CORAM: 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER 

For Applicant(s): Mr. Sravan Kumar. 

For Respondent(s): Mr. Sai Srujan Tayi for R1. 

Mrs. H. Yasmeen Ali for R2, R3, R5 to RS. 

Ms. Lavanya represented 

Mr. T. Sai Krishnan for R4. 
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ORDER 

1. The learned counsel appearing for the Telangana State Pollution 

Control Board seeks time to upload their further report. 

2. Post the matter on 05.12.2023 for final hearing. 

Sd/- 

Smt. Justice Pushpa Sathyanarayana, JM 

Sd/- 
Dr. Satyagopal Korlapati, EM 

0.A. No.23/2021 (SZ) 

22nd November, 2023. Mn. 
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